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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
PRINCIPAL BENCH,
NEW DELHI.

* * ¥

D,yte of Decision: April 06, 1992,

OA ‘1916/89

RAJ BALI SHARMA , eeo APPLICANT.
Versus

UNION OF INDIA & ORS. «e. RESPONDENTS.

CORAM:
- THE HON'BLE SHRI J.P. SHARMA, MEMBER (3).

For the Applicant ess Shri R.L. Sethi, Counsel.
" For the Respondents «.. Shri K.C; Gupta; proxy. . -,
‘ . counsal for Shri Romesh
Gautam,

1. Whether Reporters of local papers may be
allowed to sse the judgement ?

2. To be referred to ths Reporters or not ?

JUDGEMENT (ORAL)
( DELIVERED BY HON'BLE SHRI J.P. SHARMA, MEMBER (3).)

The applicant is pgrmanent Shunter Grade-B,
employ=d in Loco For?man, Northern Railuay, fundla.:
’By the order dated 13.12.1996 applicant was required
under DME orders to uork as Pouwsr Controllar Tundla
(Special Duty) from 14,12.1986. It is stated that
the applicgnt is performing the duties but the applicant

was not being paid Specia} Duty Allowance from 14.12.1986

till date inspite of fact that Loco Foreman, Northern
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RailuayxTundla redommeﬁded the case of ths applicant in
uriﬁing to DRM, Northern Railway, Allahabad., It uwas
further statad that the applicant's Provi;ent Fund uwas
also not showing correqﬁ deposits, It is also said"
that the applicant qualified and passed P;'CE-zﬂcours;

on 2.6.1996. The applicant, thersfors, assailed the

. e _ \ A
discriminatm; treatment in the matter of non-payment

of 30% Spscial Duty Allowance stc..

2; | The applicant has claimed relief that the
rQSthdénﬁrq.R;m., Northern Railuéy,.ﬁllahabaq be directed
to releass the Special Duty Allpuanca and to correct |
the applicant's Provident rund'hccauﬁts No;406564/150é3
and rgquéstad.tﬁ correct the applicantfs account, He
also prays fpr'next‘pramotion. |

3. 1 h;vé‘haérq the learned counsel for the
applicant and ﬁéne appéared fof the rsspondents to aréua
the matter as it is stated tﬁat they have not recaived
any instructions from the department, The learned
counsal for the applicant prays that the respondentg
be directed to dispose of the"represenéatiqn dated
26.§.1988 and 8.9.1985. Representation dated 8.9.1988

y

is in the record and at page 13 of the paper book.

4, Houever, the applicant is free to make fresh
reprasentation to the respondsnt No.2 through the
respondent No.3 econtsnding all facts and Figufes along

with a copy of the representation dated 8.9.1988 and
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a -copy of the-original application filed in this casse
within a period of six weeks from today. Thglrespondants
are direqtéd to dispose ;F the representation of the
applicant within 12 ueeks.thereafter; If the applicant
is still aggr;evad'he can agitatedgln the apprOpriate

court, if so advisad, in the proper forum,
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( 3.P. SHARMA )
MEMBER (3)



